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P. Sam Koshy, J

1. The counsel for the respondent submits that, there is a provision of appeal available to

the petitioner to challenge the order of punishment -

Annexure-P/1.

2. The grievance of the petitioner in the instant Writ Petition is that, the impugned order

has an effect of major penalty in as much as the stoppage of

increment has been made with cumulative effect.

3. This Court need not liberate the issue as it has been well settled that cumulative effect

has the rigor of major punishment. That the major penalty

has been issued by the respondent - Commissioner without conducting an enquiry which

again is contrary to Rule 14 of the Chhattisgarh Civil Services

(Classification, Control and Appeals) Rules, 1996.



4. The counsel for the respondent submits that, let the petitioner prefer an appeal against

the impugned order to the Appellate Authority and the

Appellate Authority shall decide the appeal within a period of 30 days from the date of

filing of the appeal.

5. Without expressing any opinion on merits, the present Writ Petition stands disposed off

with a direction to the petitioner to prefer an appeal within a

period of 15 days from today and the Appellate Authority shall positively decide the

appeal within a further period of 45 days thereafter.

6. The Writ Petition accordingly stands disposed off.
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